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1.E, QUESTIONS OF PRIVILEGE:

PROF, MADHU DANDAVATE
(Rajapur): Sir, what about the issue
on which I had given a prililege mo-
tion?

MR. SPEAKER: I have ot it now,
and I shall be writing t¢ wyou. I am
studying it.

PROF. MADHU DANDAVATE:
Sir, I want to make one submission.
It is a very gerious matter, It does not
concern Madhu Dandavate alone, but
it concerng the entire House, Before
you listen to our submission, please
do not go ahead with your reply.

MR. SPEAKER: 1 will call you.
(Interruptions)

PROF. MADHU DANDAVATE:
These things cannot be discussed in
the Chamber. The allegation is made
against ug publicly in the Maharashira
Legislature and why do you want me
to discuss this matter in your Cham-
ber? (Interruptions) Please listen to
me, '

MR, SPEAKER: I will go according
to the rules laid down.

PROF. MADHU
The Maharashtra Chief Minister is
using the Mabarashtra Assembly to
.shun me from going to the High Court
and because 1 had alleged him of cor-
ruption and malpractices he has
brought forward a privilege motion
against me. Therefore, I have brought
forward a motion of privilege against
him. Are you satisfied that there is a
prime facie case?

DANDAVATE:

MR,  SPEAKER: Let me go into this,
We shall see,
(Interruptions)

PROF. MADHU DANDAVATE:
These issues cannot be discussed in
the Chamber. It ig not a private mat-
ter between me and you.
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MR. SPEAKER: I will have to de-
cide this,

A7 Ag AT AT 7

WA AFRY © FA =T AE qigAT
g7 FE A FA A mi—
(a7 taq  agai ?

How can I do that ? What can I do
without studying it? I have to study
everything and decide whether to re-
fect it or accept it on merit, That is
whay I can do,

(Interruptions)

PROF. MADHU DANDAVATE:
You had said yesterday “I cannot go
on the report in the press. I have not
received the communication.” Now,
you have received a communication
from the Maharashtra Assembly.

MR, SPEAKER: Let me study it.
Then, I shall let you know.

PROF, MADHU DANDAVATE:
Please let us know the contents of
the communication. We are entitled to
kriow the communication. (Interrup-
tions) In 1954, Mr, Mavalankar did
not allow the issue to be raised even
for a minute,

Lo 0 ﬂiﬂ-l’ CHTAITA a"‘f;l‘,m; ATET |

(SAIDA )

PROF. MADHU DANDAVATE:
All that T am asking is this,

(Interruptions)

MR, SPEAKER: Nothings will go
on record,
(Interruptions) **

SHRI SATISH AGARWAL: (Jai-
pur): Sir, thig issue does not concern
Mr. Madhu Dandavate alone. It con-
cerns the whole House, (Interrup-
tiong). Have you not received a com-

** Not recorded.
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[Shri Satish Agarwal] .

munication from the Maharashtra As-
sembly?
(Interruptions)

MR, SPEAKER: Yes. I have.

DR. SUBRAMANIAM SWAMY
(Bombay North East): Why not reject
it right now and tell them what i
there to consider?

(Interruptions)

PROF. MADHU DANDAVATE:
Don't put us down like that I am en-
titled to know the contents of the
communication, Led me know the con-
tents of the communication, The House
must know the contents of the com-
munication, The House had been in-
sulted in the Maharashtra Assembly

and you are refusing to give the com-

munication. (Interruptions).

MR, SPEAKER: I cannot say any-
thing now. I cannoy give any decision
at this stage.

PROF. MADHU DANDAVATE:
The entire Maharashtra Assembly has
insulied me and you, and you are not
prepared to read out the communica-
tion to the House, The House is en-
titled to know the contents of the
communication receiveq from the
Maharashtra Assembly, They have
insulted our House.

MR. SPEAKER: Ley me study it.
(Interruptions)

SHRI INDRAJIT GUPTA (Basir-
hat): Sir, yesterday, the Home Mi-
nister had assured the House that by
this morning he would be in a posi-
tion to inform you whether or not
they are going to appoint a Judicial
Enquiry into the case of Mr. Jatiya
ang because of that you withheld your
consent to a privilege motion. I wish
to state that these two are entirely
different things, Judicial enquiries
are held into many incidents outside
the House, It may or may not be held
in thig case. But here iz a question of
privilege of a Member of this House
who has been assaulted by the police
and brutally injured In Shri Bhogen-
dra Jha’s case you did not wait even
for a minute...
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MR. SPEAKER, . Privilege motion
is something else.
A<t atg gfag
(sagana)
qsqd WA © AT GAT ¥4 A §
AT A |
(Interruptions)
MR, SPEAKER; Nothing is going

on record,
(Interruptions) **

MR, SPEAKER: I can’'t have double
stamdard. I say that this case is com-
ing up. I have allowed Mr, Jatiya and
he is going to make a statement under
Rule 377.

SHRI INDRAJIT GUPTA: But yes-
terday, he shut us up by saying that
a Judicial Enquiry may be appointed.

MR, SPEAKER: That js something
else,

SHRI INDRAJIT GUPTA: I know
that,

MR. SPEAKER: The privilege mo-
tion is something else,

(zrerer)

wewm WERa : HWNE gl #T
27 g TIWTG AR
? R gseT T ..
(srar)

weqst wERa  FAT I X E A
Aur 7 H T8 &9 & R AR
Fwr g @ faar Fwg A S
R & faar Fsg, Fa% favde ®

!l

o

T

Uy

@i W e f 1 FE AT o
CANE
(zraeny)
WqA WERG . WTHA FH &9
w7’
(saer)

Qe WEEA ¥ A7 v e

fsg |
(wmaar)

**Not recorded
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WS WERA ¢ 2HA W\ S0 Wi
W wERGAfRAT AT Az Y 2
ST dw A g fFarar v oagi ?

T ¥ A P 93 FT ) e
Far faqn qr |
oo (wmEETR )

SHRI RAM JETHMALANI (Bom-
bay North West): I am grateful to
you for allowing the hon. Member to
make g statement but do I have your
assurance that after considering that
statement you will apply your mind
to the question of privilege?

MR. SPEAKER: That js why I am
allowing him,
(Interruptions)

SHRI RAM JETHMALANI: Why
don’t you say so?

MR, SPEAKER. I am saying that,
but you just go on non-stop like an
express train.

SHRI RAM JETHMALANI: [ am
very grateful to you; I am very
happy... (Interruptions),

MR. SPEAKER: Even Mr. Gupta
doeg not listen, At least I expect you
to listen to me and what I intend to
do. You just do not listen and go on
non-stop like a tullet raid. What can
I do?

SHRI INDRAJIT GUPTA: There
are only two days left of the session.

MR. SPEAKER: Don't worry; I am
seized of the matter; we shall take
care of it.

SHRI RAVINDRA VARMA: (Bom-
bay North). Shri Madhu Dandavate
has raised a question of privilege...

MR. SPEAKER: Nothing doing,

SHRI RAVINDRA VARMA: What
do you mean by that? You cannot
wave me off in that fashion?... (In-
terruptions), It is a matter of the pri-
vilege of the House. It has nothing to
do with the rights of one Member...
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MR, SPEAKER: I have told you;
I have to study jt. Why are you going
on like this?

SHRI RAVINDRA VARMA: You
have received a communication, Yes-
terday you were pleased to state in
the House that if you received a com-
munication, you would let the House
know, Now, if you have received &
communication ...

WA WARA : A FT OFIE
was; @ adl o

SHRI RAVINDRA VARMA: Let me
make my submission.

MR. SPEAKER: Why are you try-
ing to say all this.

SHRI RAVINDRA VARMA: Why
are you not willing to listen?

MR SPEAKER: You are putting
words in my mouth. How can I listen
to irrelevant things?

SHRI RAVINDRA VARMA: With-
out listening to me how can you say
that I am irrelevant?...(Interrup-
tions), '

st T fasr® qEam (2sgT) ¢
geyer S, 3 mF s wwa faar
2 Az oF dzadidz Awa fRar g
§ el #Y feafa & qeaw d L L.

(323t )

MR, SPEAKER: Not allowed. It is
under my consideration, Not allowed.
I cannot allow a discussion, I have to

see it.

q1X g TF o g a9 ®E?
TR qR S, W Ag qadq ?
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What is this? I have to find out,
whether he had called that S. P. or
not, whether he dig it deliberately,
or he wag not informed of it I have
to find out the facts.

it T faam qwmam. wiw
famz s SifsT

WA WP 0 F FA A T
Hq A qHF fAag #7 fzarg | Wi
FA§ATRCA BI3d T T0EH w140 377
g
It is my duty to find out. I have to

find out the facts,
(Interruptions)

This is becoming 5 daily habit. 1
am telling you that it is under my
consideration. I must find out the
facts,

sy Tm faam qmam . mTa
A A Foqrfe F 34T

WEAA AEIRd . A7 @7 faar g4+ 0o )

I have done it, How many times are
you going to raise it? On the first day
I discusseq it.

st T faam qmam . w94
¥rA wza4 fAar qr 77§72 faq

f£ z7 9v fzs=moq 2

(zmawma )

CERCHED (EEAE E B i -2
7 faa 3z

MR, SPEAKER: No; I cannot take
every subject daily,

(Interruptions) **
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MR. SPEAKER; Nothing is going
on record. Do not record this,

SHRI N, K. SHEJWALKAR (Gwa-
liar): On a point of order. We will be
laying down, with due respect, a
wrong practice for referring the matter
fo the Privileges Committee like this
... (Interruptions),

MR. SPEAKER: I must know what
are you talking about,

SHRI N. K. SHEJWALKAR: Day
before yesterday, the statement was

given to youself in the Chamber in
writing...

WA AL HA F40 ZNAT)

s TFo Fo AAAAKT - AiZaT
Ft & 743 40 HY 7] Fryc Y w2ris
24l 39% 37 w4 an gafaez X
% g 34 ARt aF a0 arA 47 faar o
LS H frai woaai

That will be absolutely a wrong
procedure_

MR, SPEAKER: Absolutely irrele-

vant. I have my precedents. Not
allowed,

SHRI RAM JETHMALANI: Are
you today in g position to assure us
tha; before the House adjourns, you

will be able to take a decision on this
matter?

MR. SPEAKER: I am yery much at
it. Why should 1 delav it? If I am
satisfiled I will dg it,

SHRI RAM JETHMALANI: I have
no doubt abouy that, Are you in &
position i, give some assurance that
before the House adjourns you will
do that?

T ——
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MR. SPEAXER: Your honour is
my honour, Why should I doubt it,
and why should you doubt it?

SHRI N. K. SHEJWALKAR: What
is this? This is a wrong thing. It makes
a difference, It is a matter of...

Tt WEY ¢ W qFer ZfET |
Yes, Mr, Harikesh.
(nterruptiong)
AU WERY : OWT T qET 7T,
wAITEE Hi, Al A TT ARG
I have gone through it. What I am

doing is absolutely according to rules.
(Interruptions) **

MR. SPEAKER: No. Not allowed;
not allowed,
(Interruptions)**

SHRI HARIKESH BAHADUR:**

MR. SPEAKER: Not allowed. Not
allowed,
(Interruptions) **
MR. SPEAKER: Not allowed.
(Interruptions) **

MR, SPEAKER: Nothing ig allowed,
(Interruptions) **

MR. SPEAKER: Not allowed .
(Interruptions)**

MR SPEAKER: T have allowed
Mr. Halder. Mr,  Harikesh Bahadur,

you are not going op record.
(Interruptions)**

MR. SPEAKER: Nothing Nothing

doing. Nothing doing,
(Interruptions) **

SHRI KRISHNA CHANDRA HAL-
DER (Durgapur): What Prof. Madhu
Dandavate has said is not only g per-
sonal matter, You have received a
communication from Maharashtra
Assembly, this is a concern of the
whole House. ...

MR. SPEAKER:
Nothing doing .
(Interruptions) **
MR, SPEAKER: Nothing doing.
Now Paperg Laid. Mr, Sethi.

It is irrelevant.

**Not recorded.
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PAPERS LAID ON THE TABLE

REVIEWsS AND ANNUAL REPORTS oOF
HINDUSTAN PETROLEUM (CORPORATION
Ltp., BoMBAY, COCHIN REFINERIES LTD.,
AMBALAMUGAL, ERNAKULAM FOR 1980-81
ETC., ETC,

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C, SETHI): 1 beg to lay
on the Table:—:

(1) A copy each of the following
paperg (Hindi and English varsions)
under sub-section (1) of section 619A
of the Companies Act 1956:—

(a) (i) Review by the Govern-
ment on the working of the Hindu-
stan Petroleum Corporation Limited,
Bombay, for the vear 1980-81.

(ii) Annual Report of the Hindus-
tan Petroleum Corporation Limited,
Bombay, for the year 1980-81 along
with the Audited Accounts and the
comments of the Comptroller and
Auditor General thereon. [Placed
in Library. See No. LT-313'7)‘81].

(b) (i) Review by the Govern-
ment on the working of the Cochin

Refineries Limited, Ambalamugal,
Ernakulam District, for the year
1980-81.

(ii) Annual Report of the Cochin
Refineries Limited, Ambalamugal.
Ernakulam Distriet, for the year
1980-81 along with the Audited
Accountg and the comments of the
Comptroller and Auditor General
thereon. [Pluced in Library. See No.
LT-3138/81].

(¢) (i) Review by the Govern-
ment on the working of the Engi-
neers India Limiteq New Delhi, for
the year 1980-81.

(ii) Annual Report of the Engi-
neers India Limited, New Delhi, for
the year 1980-81 along with the
Audited Accounts and the comments
of the Comptroller and Auditor

— —



